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H 	1 	M K 0 S  h 	1mh i A) --.---- -------'--.  

Heard Shri A.Rahmen, learned counsel for the 

' 	 applicant on the question of admission. 

2. 	This ap1iCatofl JS 	directed against the 

appointment of respondent no.6 (ilina evi) to the post 

. 	 of EflbPM in Kahia dr. Post Office, Gopalgarrj-.. rhe 

. 	 missions of the applicant in brief is that he is a better 

candidate as he secured more marks in the 4atricu1ation 

Examination and fulfills all the requirements for the 

post2 f but despite this respondent no.6 has been irre- 

N 	
gularly apoointed although she did not fulfill all the 

norms and secured less marks in the 'ietricuietion xarn-

ination than the applicant. It is further submitted that 

several representations were m&de in this connection 

to the respondents but to no effect. 

3. 	considering the averments on record and the 

submiSsionS of the learned counsel, we are of the view 

that this application, can he disposedof by giving 

suitable direction to the Director of Postal Services, 

Northern Region, MuzafEarpUr (respondent no.3) to looic, 

into the 	 of the applicant. 	.'• 	.. . 
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4. 	Accordingly, we hereby direct the applicant to 
fresh 

file atrepresentation addressed to the Director of Postal 

Service,Northerfl Region, Muzatfarpur, alongwith a copT 

of this order as also a copy of the 04A.No.182/96 within 

a period of one month from today and the respondent no.3; 

on receipt of 	shall consider and dispose of the 

representation, if SO rncie, within 3 months from 

the date of receipt byAreasOned and speaking order,, 

if necessary, after,  giving personal hearing to the appli-

cant as well as the respondent no.6. 

	

5. 	The application is disposed of accordingly. 

(D . PURKkSTHA) 
MMiR(J) 


